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	 IN THE CENTRAL ADMINITRATIVE TB.I 

CALCUTTA BENCH 

OA 549 of 1996 

Present 	: 	Hon'ble M. S. Biswas, Administrative Meniber 

Hon'ble.Mr. N. Prusty, Judicial Mrnber 

Arabinda Ja a & Ors, 

- vs - 
S.E. ailway 

For the Applicants 	: Mr. A. Ch& 

For the Respondents : None 
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Order : 021 

MR, N. PPJSTY,JM 

When the matber is ta3cen up to-day, the Ld. Counsel for, 
the applicants submits that he do s not want to proceed with the 

case. Hence, the matter may be d sposed of • In view of above, 

the O.A. is dismissed as 'not pre sed'. Howe r:, the applicantsr 

at liberty to approach the aprop iate forum for redre5sal of.their 

grievances as per law. 	 . 	.. 

Me 	ar(J) 	 Member (A) 
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